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CENTRAL ADMINISTRATIVE TRIBUNAL.. 

\ 	
PRINCIPAL BENCH, NEW DELHI 

OA NO. 1185/2003 to 1212/2003 

This the 19th day of May, 2003 

HON ' BI_E SH . KtJLD I F S I N(,-H MEMBER J 

Oharamveer Singh 
S/a Sh. Sher Singh. 
Village Majhri 	P.O.Gobuhana. 

District .lhaH F. r  (Haryana). 

S/a Shri Mohpn Yadav, 
Village Dabar Enclave. 

(P..JaffarPur .Rautamor, 
District Najafgarh. 
Now Delhi-i 10073. 

Nb) 

Kr c shan (<umar.  
Sb Shri Fateh Singh, 
Village  Khedka Gujar,  
P.O.Dulheda 	 .• 	 ..; 

District Jhaihar(Haryana) 

fl 1me- h' 

Ramesh 
S/a Shri lartar Sinl 
"iHage Majhri ov  

4.P.0.Gobuhana.  
District Jhajjhar (Haryana). 

QLJUT1b).. 11 1I//2OX 

Jagdish. 
,:3/o Shri Laddu Lal 
Village & P.O. Issapur. 
New Delht-110073. 	. . 

D.. A...Nib).. 1111 D)//2(OXDX33 

Surai Prakash 
S/a Shri Kewa I Singh.,  
Village &P.O. Issapur, 
New Delli--110073. 

FUb) 11 1 	//2Ox33 

Jaivir Singh. 
5/0 Shri Nafe Singh:  
Village Majhri, 
P .0. Gobuhana, 
Dis.trict Jhajjhar (Haryana). 

4.7 

r .,..,...- 



[2) 

).. A. 

AfloOp S i ngh 
S/c Shri Kedar Singh, 
Village &P.O. IssapUr, 
New Dehi-110073. 

Ramesh Chand, 
S/o Shri BishamberDaYal 
Village & P.O. Issapur, 
New Delhi-110073. 

Dilbagh, 
S/o Shri Saradara, . 
Village Majhri, 

" 	•P.O.Gobuhana, 
District Jhajjhar (Haryana). 

Mahavéer Singh, 

S/o Shri Ratn Singh., 

SItekaGUJJr, .O.DuIhera, 

Bk1rjc4 JI)a kar 

Ravirider Singh, 
S/O Shri Tara Chancj, 
Village Bhovapur, 
P.O.Rathdhana, 
District Sonepat (Haryana) 

Dha.rambeer.  
S/c Shri Suraj Bhari 
Village & P.O. lssa ut 
w eIh,-10073 

Rem Avtar 
S/c Sh. Jai Narayan 
Village & P.O. Bad{j 
(Haryana) 

IShwar Singh, 
S/o Shri Mar-isa Ram 
Village Majhrj 
F' .0 Gobuhana  

District Jhajjhar (Haryana) 

Ykp 
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..rc.. aiDra//2DXDX 

Satveer. 
S/o Shri Ram Chand, 
ViHage Mihii, 
P.O.Gobuhana, 
District Jhajjhar (Haryana). 

o 	ll©.. 11 21ID //2flXtD3 	 3 

Ganesh Yadav, 4— 
S/o Shri Mohan Yadav, 
Village Dabar Enclave, 
P.O.Jaffarpur Rautamor, 
.DJs 	 - 

ii 	//iarmx 	- 

Raj Kurriar, 	.. 
S/b Shri Prithvi''--. 

	

,.- 	 .... 	-•-•--,• 

New Delhi-110073 
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..,..'.- 	- ............... . 
Ramesh Kumar, 	 . 
Sf0 .ShriBalwant Singh, ...........:. : . 	 . 	......... '. 	.. 	.. 
Village Majhri, 	. . 	 . . 	 .. 
P 0 Gobuhana, 

ID.. , l!flm 114//lIID3 

Parmanand, 
S/o ShriBuján Singh, 	• ,'L. 	 ,. 	 .... 

Village Magri 
P.0.Gobuhana, 	 . . 
District Jhajjhar (Haryana). 

-. 	- .t 285120W  

Rohtash, 
S/o Shri Ramer Singh, 
Village Majhri, 
P.O.Gobuhana, 	. .. 
District Jhajjhar (Haryana). 

0.. 	.. 	11 2I2IDo3 

Mamman Singh, 
S/o Shri Sukhi Ram, 	 H 
Village & P.O. issapur, 	 H 
New Delhi-110073. 

- 	.. IW©.. 11 27//7A1ID3 

Bhim Singh, 
S/o Shri Sher Singh, 
Village & P.O. Issapur, 
New Delhi-110073. 
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Sui'esh Das 
S/c Shri Chatter Das. 
Village & P.O. Mirau. 
New Dethi --110073 

: AJ 	1lffi/ 

Pharamveer.  
S/c Shri Sri Krishan. 
Village & P.O. issapur. 
New Deih,-110073. 

Jai 	Prakash, 

Iry 	
Shri 	Anandi 	Ram, 

Vi-Llagé & P.O. 	Jaffarpur, 
New Delhl-110073. 

Rav,ndr 
Sb 	Shr 	Jaddu Rai, 
Vii IaeD&rEhclave,• 
P.O.JaffarpurRaut'amor, 
District 	Naja3fgarh, 
New Delhl-11OO73 

0 	I1 21 2/2QND3 

Smt 	AFnta, 
/o Shri 	Dharam Pal 	Singh, 
Vi 	I 
aw Delhj-110073 

'(By Advocate: 	Sh. 	L.C.Goyai alongwi th 
Ms. 	Manjusha Wadhwa and 
Ms. 	Pratibha Kumari) 

Versus 

National Bureau of Plant Genetic 
Resources, LC.A.R., PUSA, 
New Delhi-hO 012. 
(through its Director) 

The Indian Council of Agricultural Research 
PUSA, New Delhi-hO 012. 
(Through its Di rector General) 	 -RESPONDENTS 

©EH((11j 
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2. 	Applicants are aggrieved of the fact that despite their 

con1nuous long service as casual labour as aH I the applicants 

have been appointed during the year 1971 to 1992 at different 

times but they have not been regularised. All the applicants 

claim that they have been working for the last so man)' years 

hut have not been regularised. For this purpose they have 

rd I ied on a scheme issued by Ministry of Personnel 	Publ ic 

Grievances and Pensions. Department of Personnel & Training 

vide 	the ir 	OM dated 7.6.88. 	It 	is 	further stated 	that 

respondents vide order Annexure A-i dated 29.10.99 has ordered 

that as per the recomthendations of the committee constituted 

for the purpose continued in OM dated 7.6.88 issued by the 

Departrnentof Personnel & Training had approved the.pàyment of 

wages to be made to the casual labourers engaged at National 

Bureau of Plant Genetic Resources. Issapur and submitted that 

respondents are acting in piecemeal fashion and are iSsuing. 

the orders based on the DOPT scheme of 7.6.88 but. are 'nat 

regutarising the employees though there are vacancies. 

3• . However, counsel for applicants was unable to point out if 

any 	junior to the applicants have been regular ised or if any 

senior ty 	I ist 	is being ma i nta i ned - 	Counsel for applicants 

has also been unable to satisfy, if at all the applicants had 

ever 	made 	an 	representation 	seek ing 	regularisat ion. 

Appl icanis counsel submitted that though applicants had been 

ag I tat ing 	through 	the ir un i on 	for 	regular i sat ion but 	i t 

appears that everything was only oral as no representation has 

ever subm i t ted by he Un ion has been annexed w i t 1-1 the OA - 	f he 

tact 	that respondents had appi ied the scheme dated 7.6.88 	in 

piecemeal fashion as per Annexure A-- i, so it is quite manifest 

that respondents in sp i r it appeats to have accepted the scheme 

of 7 U. 88 

L(rr\ 
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4. 	1  think these OAs can be disposed of at this mit ial stage 

	

tse IV wi thout 

	

	issuing not ice to the respondents with a 

direction to them to examine the case of the applicants for 

if the applicants can be regularsed in 

accordance wi th the scheme dated 7.6.88. 	rhey should pass a 

ioe& and speak t ng order thet eon 

5. 	
For this purpose, let these QAs be treated as 

representation of the applicants and same,be sent .a(ongwi.t•h 

the 	co py of this order to the respondents who are directed to 

pass' a reasoned and..speaking order thereonwitl)in a period of 

3 months from the date of receipt of a copy of this order and, 

to, see- to it that applicants can be regutarised within 'the 

, framework of the scheme.' OAs stands disposed of. 

.6,. A'.copy of, this order'beplaced in all 'fFèf'i'les. 	• 

Lipsjr4GE1) 

'ad 	 ' 
	 Member (J) 


